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'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENC

AT HYDERABAD
* k&

0.2.66/97, Dt,of Decigion_:

N,Ravinder

D,Sateesh Kumar

N,Ashok

K.X.,Janardhan Rao

G.Sekhar Reddy

B, Prabhakar Reddy ' ' v

*« &+ 9 B

Vs

-1, The Ordnance Factory Board,

Rep. by the Director General,

of Ordnance Factories,

10-A, Aukkland Road,

Calcutta-. i

2. The General Manager,
Ordnance Factory Project,
Yéddumailaram.
Dist : Medak (A.F.} .o

Counsel for the applicants Mr.P.Nmveen Rao

24-09-98,

Applicants.

Respondents.

Counsel for the respondents t Mr.V.Rajeswara Rao,Addl,CGSC,

CORAM: -
THE HOM'BLE SHRI R,RANGARAJAN : MEMBER ( ADMN. }
THE HON'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JUDL.}

For




- continuous and reqular and to review all the promotior

_2-

CRDER

ORAL ORDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR ¢ MEMI

Heard Mr.P.Naveen Rao, learned counsel for the
and Mr.V.RajeswaralRao, learned counsel for the respon
2. There are 6 applicants in this OA., They have
as Fitters iﬁ the semi-ckilled grade under the respond
sation, Their scale of pay is Rs.B00-1%50/-. It 1s st
were appbinted on casuab tasis since their verificatio
_the police were not availeble and alsof%epartment want
" services at that time,

3. | The app-licang have furnished their service par
Annexure-1 to the CA, They were-appointed in the firs
during Jabuary and Februzry, 1991 as per the Annexure-

They were taken as a regular semi-sgkilled Fitter ir Ap

May,1991 as per the details shown in Annexure-¥, Thus

3 months they were working as casual labour semi-skill

ard later they were regularised as they were selected

(e

BER (JUDL.)

applicants
dents.,

been workihg

ent organi-
ated that they
n reports from

ed their

ticulars in

t instance

1 statement,
ril, 1991 and

for about

ed Fitters

in accordance

with rules and alsoc the police verification reports had been

received by then,
oNE.

4. . The applicantﬁhfiled this OA praying for a digecticon to

the respondents to prepare the seniority list of Fitte

{Semi-Skilled) in the cffice of R-2 on the hasis of ra

rs (General)

nking

assigned in the merit lists and to treat the total serpvice rendered

by the applicants from the date of their 1nitial appoi

tc the higher grade with all consegquential benefits tg

applicants,

O

ntment as
& made sc far

the
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seniority as praved for by them,

give:any directicn in regard tc the seniorfiyy as well

consequential benefits on the basis of that seniority

@

9. It is now stated that the applicantshad beern given the

Hence, there is no need to

as the

. The cnly

point for consideration in this Ca iﬁ#hether they should be given

the post of Skilled Fitter immediately 2 years after they were

appointed for the first time as semi-skilled casual F

itter., If

it is decided to give them Skilled Fitter category immediately

after 2 years from the date they were engaged as Casu
ekilled Fitter then for about 3 months they will have
in the scale of pay of Gr-III Fitter and not as Semi-

Thue, there will be a meagre payment of arrears for 3

h]l Semid
to be paid
Ekilled Fitter

months —

difference in the salary in between the semi-skilled Fitter and

Gr-111 reqular Fitter,

6. The learned counsel for the respondents submi

t that there

R —

were break in between the pericd they mex® worked as;
il au.c( - ' =

Fitter/tc the date when they were made as regulanfﬁ-f E

Fitter, Hence that period cannot be treated for coun

years g service perioed for purpose of promotion to th
Fitter,

7. As per the Apex Court judgementAin Maharastra

skilled casual

ting the two

e skilled

Engineers?

case 1f 3 casual appointment appointed in accordance with the

recruitment rules followed by a regular appointment then that

casaal sgrvice should also be treated for the purpose
and other benefits,

-8, In view of the above it is essential that the
service should also be counted for purpose of promoti
the skilled Fitter after a period of 2 years from the
initial engagement as casual semi-skilled Fitter, If

€0 then as stated earlier the applicants will be elig

N\

of seniority

casual

ng them to
date of their
that is done

ible for minor

.od
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arrears of pay. That arrears of pay should be paid to them

deducting the pay for the daye on which they were not

engaged.,

The artificial break should be condoned for the purpose of

‘counting the 2 years period,

9, With the above direction, the OA is dispcsed of.

No costs,

MW

B.S.JAT-PARAMESHWAR) (R. RANGARAJY

q%MBER(JUDL,) MEMBER ( ADMM,
a4

Dated : The 24th_Sept. 1598,

(Dictated in the Open Court

A\IN)
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Copy to:
1, The Director Gemeral of Ordinance Factories,
10A, Auckland Road, Calcutta,

2. The Gensral Manager, Ordinance Factory Projact,
Ygddumailaram, Medak District.

3, One copy to Mr.P.Navean ﬁ%a,aduac&te,CAT,Hydarabad*

4. One copy to Mr,V.Rajesward Rao,nddl,CGSC,CﬂT,Hyd&rabadq
5, One copy to HBSIP,Mm{1),CAT,Hyderabad,

€. Ong copy te D.R(A),CAT,Hyderabad.
7. One duplicate copy.
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IN THE CENTTAL ADMINIST '~TIVE TIZ2UidAL
HYDERA2D GENCH HYDEAA8AD

THE HIN'3LE SHRI R, 3415 n.’JA’\J : M(A)

AND

THE H3N'3LZ SHRAT 3.8.2041 PARAMESHWA N
M(3)

DATED: &\k\? [?8,

DI RECTI NS

JIGPGSED OF UITH DIRECTIONS

DISMIBGZ0 45 WITHORAWN
CADERED /NEIECTED
MO ZRDEZR ASNJC CUSTS
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